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OPEN CLURT
IN THE CENTRAL ALUMINISTHRATIVE TRIBUNAL BENCH ALLAHABAL
AULITIONAL BENCH AT ALLAHABAD
* %
Allahabad : Uated this 1oth day of March, 1997
Uriginal Application No,510 of 1993
gistrict 2 Jaunpurp
Ul ® o
Hon'ble Mr, S, Das Qupta, ALM,
Hon! T.L. Ve |
1 Kesh Kumar, Son of Ram $hiv Nayak,
Resident of Vvillage Uhari pur, Postw
Frem Kapura, Districi=Jaunpur,
7 Virendra Prasad Yadav, Son of Sri Ram Khelawan
Y adav, Resiaenl of Viilage Pharipur, post-Prem
Ka Pura, bistrict-Jaunpur,
3; Chote Lal pPatel, Son of s5ri Ram Charan Patel,
Resident of Vvillage Bhawani Garh, Post Kahla,
District-pratapgarh,

4, Hari Bghadur Yadsb,son of Jokhal Ram Yadav,

Resident of Vvillage & Post Doahi, Oisttepratapgarh,

Se Hira Lal, son of Jagganath, Resident of Village
and post sidhauli, District Pratapgarh,

6, Jagdish Kumar Son of Ham Dulsrey, Resident of
Vi%lage Behdaul Khurd, post Gaura, oistrict
Pratapgarh,

7. ~ Ram Ganegh Son of Balj Nath Yadav, mkskxkek
Resident of Village Ggura Jure Bada, District
Fratapgarh,

8. Ram Uhari, Son of sSri Lala, Resident of Village
Rampur Sawai, Post Rajjupur, District Jaunpur,

(By sri sanjay Kumar, Advocate)
. s s o » sApplicantg

Versus

1 Union of India, through the Seéretary,
Railway Board, New Delhi,

2 General Managgr, Northern Hailway, Baroda House,
New pelhi,

3; vivaional Railway Manager, Northern Railway,
Divisiongl Rallway Manager Office, Nawatl Wusuf
ROad M Allahabadn
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4; Senior Divisional Commercial sSuperintendent,
Northern Rallway, Divisional Railway, Mangger
Uffice, Nawab Yusuf Road, Allahabad,

(By sri s.N, Gaur, Advocate)

e« « « + « Hespondenis

The applicants in this case were volun
Ticket Collectors, They were employed for a very
short period and, there‘f%ﬁ{'tbeir services were
termingted, The applicants have approached this
Tribunal seeking a direction to cuash the order
by which their services were terminated with all
consequentiagl benefits gnd for issue of a direction
to the respondents to givel benefit to % the applicants
of the Railwéy ﬁaard scheme contained in their letter -
dated 642.1990 reingtating the applicgnts and
regularising their gervices,
25 The controversy in this matter now stands
settled by the decision of the Hom'ble Supreme Court
in the SLP No, 9606.9608 and seversl others of 998,
which were decided Qy a common order dated }9-2-}1996,
By this order, the Hon'ble Supreme Court has set aside
the decision of &Bench of this Tribungl rejecting
the OA filed by voluntesy| Ticket Collectors for being
granted the benefit onjilwa,r Board Scheme for
regularisation, The regpondents hagve been directed
in this order to examine the case of those appellants
in accordance with the directions contaimed in pzras
37 and 38 of the Tribungl's Judgement in the case
of Usha Kumari Anand,

3 The decision in the case of Usha Kumari Anand
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was given by the pPrincipal Bench of the Tribunal and
reported in ATR 1989 (2) CAT 39, Although the case

of Usha Kumari Anand relat@ms to employment of Booking
Clerk%in view of the Hon'ble Supreme Court's decision in
the sLP, the agforesald decision ghall be equally

applicable to volun Ticket Collectors, We accordihgly,
disposeé of this OA with the direction to the respondents

to examine the case of the applicants in accordance with
the directionsg contgined im pgra 37 and 38 of the Tribunal®

decision in the case of Usha Kumari Anand,

4, There shall be no orders as to the cost,
Member (J) Member (_<£\)



